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12.8.c4. 	The grievance of the petitioner 

is with regard to his exclusion from 

the panel for the post of Postman 

which was challenged as vitiated by 

malafides and irregularities. 4 posts 

were filled up from the qualified candi-

dates; 

andi- 

dates; tw 0 from 1 1Othe r C omrnunity" and two 

from SC/ST candidates. The petitioner 

I 

could not be selected in the rese rved cath gory 

of SC/ST cand i ate s as his marks we re le ss than 

the selected candidates, though he has 

secure4 42 marks against the 45 marks 

requirecV. His grievance is that once he 
I 
 was 

selected and thereafter by the orders of the 

POstiaster General, Berhampur Region, his Iselection 

was cancelled. It was pointed oit by 1eaned 

cainsel fot the respondents who invited cr 

attention to Annexure_R/6 that this seledtixi jought to 

be me on the basis of 100 point roster and 

when lOOpoint roster was applied, the se1ection 

of the present petitoner became unsustairable. 

Admittedly, the petitioner could not be ons ide red 
d 

in the category of OC candidates for the reasons 

st&ted above. He was in the category of 

reserved candidates. He c.ild not qualify 

Therefore, the exlusion of the petiticrer from 

the selection is not malafide • That ting SO, 

H we find no rrrit in this petition, 	is / 
liable to be dismissed1  and is dismissed 
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Order N0.3 dt. 
12,3.94 dontd. 	2 • 	This order is passed after heari 

le a med counsel for the applic ant and 

Ashok MiSra,iearrd 'Senior Standing Cc 

(Central) for the respcndents. 
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